IN 4™ COURT OF LD.ACMM, TISHAZARIY, DELHL

. COMPANY CASE NQ. OF 2003.
s
The Registrar of Companies,
NCT of Delhi & Harvana
2™ Floor, Paryavaran Bhawan,
B Block, CGO Complex, Lodhi Road,
NEW DELHI.

VRIsils

1. IIARYANA CREDIT & LEASING LTD. K-65MATA CIIOWK, VASANT KUNJ

ROAD,MAEHLPUR.NEW DELH

2.SHASHOK K. THAKUR 1651,SECTOR13,HISSAR
3.SILRAM BIIAGAT CIVIL IHOSPITAL COLONY,JIARY ANA.
4.SH.K.L.SHARMA -DO- Arsas

....... ACCUSED.
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CC No: 180- 187/3/10

A ROC VS IARYANA CREDIT & LEASINGLTD 5
COMMON ORDER
f}j/i“?.ZOlO
s
“resent: Company Prosecutor Sh. Lalji Tripathi, for the complainant.

A3 Ram Bhagat s presentonbail.

Summons sent to the Al company not received back. Issue fresh

summons to the A1 company with the direction to the Process Server to affix the

prooess in case of refusal or nonavailability.
A? Ashok Kumar Thakur is absent. His Process Server who

executed the proclamation U/s82 Cr. P.C of A2 Ashok Kumar Thakur is not

present. Issue B/W against Process Server in the sum of Rs. 5000/- with one

surety.
A4 K.L.Sharma is also absent. His Process Server HC Subhash
Chand s present and his staternent recorded separately. Accused K. L.Sharma is
dedared proclaimed offender separately today.
Put up this matter on 25.01.2011.
‘E/R | (DIG SINGH)
A AC ACTS)/
CENTRAL/DELHV
01.09.2010
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| CCro:-180-147310

STATEMENT OF HC SUBHASH CHAND, MNO. 1419/HISAAR, PS:- CITY
HISSAR, HARYANA,

I received the process U/s82 Cr. P.C gainst the accused K.L.SHARMA,
for its execution. On 20,11.2009 ,1 affixed the said process copy at the court notice board
of Tis Hazari Courts, Delhi andon thatvery dayI tent to the address of the accusedi.e
CIVIL HOSPITAL COLONY, HISSAR, HARYANA. I enquired ab;)ut the accused

but came to know that the accused was not residing at the given address and he had

shifted without fresh address. Fresh address of the accused could not be known despite -

efforts. Therefore, I affixed one copy of the process u/s82 Cr. P.C at the door of the said
premises. My report in this regard which is in my hand writing duly signed by me at
point A as EX.CW1/1. My reportis correct.

RO & AC
O e S H< DIG VINAY SINGH
et | st ACMMI(SPL. ACTS)/CENTRAL

DELHI/01.09.2010

In view of the above said statement of the Process Server on oath and, in
view of the Ex.CW1/1 and on being satisfied that the proclamation process of accuse<
K.L.SHARMA was duly executed on his last known address., T am satisfied that the
process w/s 82 Cr, P.C is duly executed. ‘

The accused was given time i.e 24.02.2010 to appear but the accused has
failed to appear till date. Accordingly I am satisfied that the accused is deliberately
absconding and concealing his presence. The accused K.L.SHARMA is declared
proclaimed offender.

DIG VINAY SINGH
ACMMISPL. ACTS)/
CENTRAL/DELH{
01.09.2010

e g & et Ao
01.09.2010 sﬂir:‘%}ﬂff

PNy
o
o

,.f




	Page 1
	Page 2
	Page 3

